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No. 299] NEW DELHI, THURSDAY, JULY 27, 2017/ SRAVANA 5, 1939 राजीव गाधंी िव� वराजीव गाधंी िव� वराजीव गाधंी िव� वराजीव गाधंी िव� विव�ालयिव�ालयिव�ालयिव�ालय    ( के� �ी( के� �ी( के� �ी( के� �ीय िव� वय िव� वय िव� वय िव� विव�ालय) िव�ालय) िव�ालय) िव�ालय)     अिधसचूना अिधसचूना अिधसचूना अिधसचूना      दोईमूख, 9 जून, 2017   �यायालय (�यायालय (�यायालय (�यायालय (Court)Court)Court)Court)    स.ं एडीएमस.ं एडीएमस.ं एडीएमस.ं एडीएम----01/एसबी/200001/एसबी/200001/एसबी/200001/एसबी/2000----11/1211/1211/1211/12....———— राजीव गाँधी िव�िव�ालय अिधिनयम, 2006 क� धारा 22 (i) तथा कानून 10 के अ�तग�त राजीव गाँधी िव�िव�ालय के �यायालय संिवधान से स�बि�धत कानून 10 म" संशोधन का $ा%प वत�मान $ावधान  संशोिधत $ावधान  वत�मान $ावधान �यायालय क� बैठक होने के िलये कोरम +यारह सद.य/ से पूरा होगा  10 (I) �यायालय िन1िलिखत सद.य/ से िनिम होगा, नाम इस $कार  ह4 :-  (i) कुलािधपित (ii) कुलपित  (iii) समकुलपित (iv) सभी संकाया6य7 (v) सम.त $ोफेसर (vi) अिध9ता-छा;-क<याण (vii) सभी िवभागा6या7 जो संकाया6य7 और $ोफेसर नह? ह4 । (viii) कुलसिचव (ix) िवAािधकारी   (x) परी7ा िनय�;क (xi) पु.तकालया6य7 (xii) कुलानशासक,यCद कोई हो 
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 (xiii) कुलपित Eारा नािमत (2 सद.य) (xiv) FमावतG पHित के आधार पर दो सह-$ोफेसर जो िवभागा6य7 न हो।  (xv) स�बH महािव�ालय/ के तीन वIर9 $ाचायK का FमावतG पHित म" कुलपित Eारा वIर9ता (महािव�ालय क� सं.थापना क� ितिथ से) के आधार पर मनोनीत होगा । (xvi) दो सांसद, िजनम" से एक लोकसभा के अ6य7 Eारा और एक राOयसभा के सभापित Eारा नािमत हो। Cक�तु यCद कोई सांसद लोकसभा अ6य7/उपा6य7 हो गया हो तो उसक�/उसका िविधक $ित9ान से नािमितकरण/चयन िनर.थ कर Cदया जायेगा ।  (xvii) तीन िवधायक सद.य जो अRणाचल $दशे क� िवधानसभा के अ6य7 Eारा नािमत होग"। (xviii) कुला6य7 Eारा नािमत अलग Sवसायो का $ितिनिधT व  करने वाले चार ऐसे िवHान िजनक� िवशेष Rची उ�ोग, वािणO य, Sापार संघ,ब4क एवं कृिष 7े; म" हो ।  (xix) राजीव गाँधी िव�िव�ालय छा; संघ का एक िनवा�िचत छा; $ितिनिध  । (xx) राजीव गाँधी $ा6यापक संघ का एक िनवा�िचत $ितिनिध ।  (xxi) राजीव गाँधी कम�चारी संघ का एक िनवा�िचत $ितिनिध ।  1.4  कुलािधपित, कुलपित,समकुलपित,पदने सद.य/, छा; संघ के सद.य/, $ा6यापक संघ एवं िश7णेतर कम�चारी संघ को छोड़कर �यायालय के अ�य सभी सद.य/ का काय�काल तीन वष� का होगा ।  1.5  �यायालय क� बैठक 15 सद.य/ क� उपि.थित से कोरम पूरा होगा ।    $ो. राचोब ताबा, कुल सिचव  [ िव\ापन-III/4/असा./161/17] 
 

RAJIV GANDHI UNIVERSITY 

(A Central University) 

NOTIFICATION 

Doimukh, the 9th June, 2017 

The Court 

No. ADM-01/SB/2000-11/12.—Under Clause 22 (1) of the Rajiv Gandhi University Act, 2006 and Statute 10. 

Draft Amendment to Statute 10 of Rajiv Gandhi University relating to the constitution of Court 

Existing 

Provision 

 

Provisions after Amendment 

Eleven 

members 

of the 

Court shall 

form a 

quorum for 

a meeting 

of the 

Court 

     10. (1) The Court shall consist of the following members, namely:- 

(i) Chancellor 

(ii) Vice-Chancellor 

(iii) Pro-Vice-Chancellor 

(iv) All Deans of Faculties 

(v) All Professors  

(vi) Dean of Students’ Welfare 

(vii) All Heads of Departments who are not Deans and Professors 

(viii) Registrar 

(ix) Finance Officer 

(x) Controller of Examinations 

(xi) Librarian 

(xii) Proctor, if any 

(xiii) Nominees of Vice-Chancellor (2 members) 
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(xiv) Two Associate Professors who are not Head of the Departments by rotation on the basis of 

seniority. 

(xv) Three Principles of affiliated colleges by rotation, according to seniority which shall be 

determined by the date of establishment of the colleges to be nominated by the Vice-

Chancellor.  

(xvi) Two members of the Parliament out of which one is to be nominated by the Speaker of the 

Lok Sabha and one by the Chairman of the Rajya Sabha.  However, in the event that a 

Member of Parliament becomes a Minister or Speaker/Deputy Speaker/Lok Sabha, her/his 

nomination/election of the Statutory Body shall be deemed to have been terminated. 

(xvii) Three members of the Legislative Assembly shall be nominated by the Speaker of the State 

Legislative Assembly of Arunachal Pradesh. 

(xviii) Four members representing learned professions and special interests including 

representatives of industry, commerce, trade union, banking and agriculture, to be 

nominated by the Visitor. 

(xix) One elected representative of the students of Rajiv Gandhi University Student Union. 

(xx) One elected representative of the Rajiv Gandhi University Teacher’s Association. 

(xxi) One elected representative of the Rajiv Gandhi University Employees Association. 

         1.4    All members of the Court other than Chancellor, Vice-Chancellor, Pro-Vice-Chancellor,  

                  Ex-Officio-Members, Member of the Student’s Union, Teacher’s Association and Non- 

                  Teaching Employees Association shall hold office for a term of three years.  

         1.5    Fifteen members of the Court shall form a quorum for a meeting of the Court. 

 

 

Prof. RACHOB TABA, Registrar 

 

             [ ADVT.-III/4/Exty./161/17] 
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